
 487  MAY  24,  का.  Re:  CA.  ri May  day  speech
 we  Minister  (C_A,)

 {Shrimati  Nandini  Satpathy}  Mr.  Speaker:  He  may  please  ait
 tions  from  Director  General,  All  India
 Radio,  the  broadcast  of  Chief  Minister
 went  through  the  air,  but  this  action of  the  Chief  Minister  was  taken  note
 of  and  his  attention  was  drawn  to  it.
 The  Chief  Minister  in  protest  wrote
 back  to  say  that  since  it  was  the
 deliberate  policy  of  All  India  Radio
 that  Politica)  Parties  should  not  be
 named  in  any  speech  to  be  delivered
 on  the  radio,  he  had  decided  not  to
 speak  on  All  India  Radio  at  all.  This
 made  it  necessary  for  the  Ministry  to
 issue  the  following  instructions  in
 More  emphalic  terms  to  Director
 Gencral,  AN  India  Radio:

 “The  Government  desire  that
 you  may  advise  Station  Directors
 to  explain  to  any  broadcaster,
 irrespective  of  his  or  her  rank,
 station  or  authority.  why  it  is
 necessary  to  refrain  from  men-
 tioning  any  politica;  party  or
 group  by  name  even  when  it
 elear  thal  the  disturbances  are
 going  to  be  organised  by  specific
 political  parties  or  groups.  If  the
 intending  broadcaster  insists  on
 naming  any  politica,  party  or
 parties  or  group  or  groupt,  the
 Station  Director  should  decline  to
 record  his  her  broadcast,  after  all
 persuation  to  refrain  from  naming
 political  parties  or  groups  has
 failed.  Exceptians  will  be  made
 only  under  clearly  authorised
 orders  issued  by  the  Ministry  on
 each  specific  cate  of  exemption  of
 this  advice.”
 These  instances  have  been  mention-

 oe  to  show  that  the  action  of  the
 @tation  Director,  Calcutta.  was  not
 arbitrary.  It  way  in  full  accord  with
 the  healthy  conventions  which  have
 town  regarding  tuch  broadcasts.

 Mr.  Hpeaker:  The  hon  Members

 may
 put  questions  on  this  statement

 nm  3  O'clock,
 Shri  Jyetirmey  Basy  (Diamond  Har-

 eur):  May  I  make  a  subniiesion,  Sir?
 ‘We  have  had  three  railway  accident
 in  the  lag  three  days. .  .  .

 Mr.  Speaker;  I  have  received  four
 notices  of  adjournment  motions  re-
 garding  agitation  by  Delhi  Police.  The
 first  is  by  Shri  Ram  Sewak  Yadav  and
 Dr.  Lohia.  I  give  my  consent  under
 rule  56.  Shri  Ram  Sewak  Yadav  is.
 not  here.  Dr.  Lohia  now  ask  for
 leave  of  the  House  to  move  hig  motion.

 Sto  शाल  मोहर  शौकिया  (मनोज)  :
 मानवीय  quay  mga,  में  दिल्‍ली  पुलिस
 संबंधों  स्थगन  प्रस्ताव  को  पेश  करने  की
 अनुमति  बांग  रहा  हूं  t

 The  Minister  of  Home  Affairs  (Shri
 YY.  SB.  Chavan):  Sir,  as  tar  as  I  am.
 concerned,  I  welcome  every  opportu-
 nity  to  discuss  the  problems  of  Delhi
 Police.

 Mr.  Speaker:  So,  we  shall  take  it  up.
 at  4  O'Clock,

 थी  कंधर  लाल  शुक्ल  (दिल्‍ली  सदर)  :
 लीन  चरे  के  लिए  रखिए  |

 Mr.  Speaker:  No,  no.  The  adjourn-
 ment  motion  is  taken  up  at  4  O’Clock..
 Papers  to  be  laid.

 12.36  brs

 RE:  CALL  ATTENTION  NOTICES.

 Shri  Balj  Raj  Madhok  (South  Delhi):
 We  have  tabled  a  Cal)  Attention.
 Notice  on  the  situation  in  West  Asia...

 Mr.  Speaker:  How  can  hg  take  it  up:
 like  that?  There  are  g  cumber  of
 Call  Attention  Notico:  before  me.  H’
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 Mr.  Speaker:  He  cannot  raise  it
 separately  like  this.  [  will  certainly
 consider  it.  There  are  so  many  Call
 Attention  Notices.  Papers  to  be  laid.

 1237 पर  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Econe-":-  Survey

 (डफ  Morarji
 Desai}:  I  ber  to  lay  on  the  Table  a
 copy  of  ‘Economic  Survey’  966-u7.
 {Placed  in  Library,  See  No.  LT-336/
 aT}.
 ANNUAL  RePoRT  or  NATIONAL  Councn.

 Or  EpucaATIonAL  Hestarcn  ano
 TRAINING
 The  Minister  of  Education  (Dr.

 Triguas  Sem):  |  beg  to  lay  on  the
 Table  g  copy  of  thy  Annus  Repor,  of
 the  National  Council  of  Educational
 Research  ang  Truining,  New  Delhi,  for
 the  year  1964.65,  alongwith  the
 Annual  Accounts  and  the  Audit  Re-
 Port  thereon  [Placed  in  Library.  See
 No,  इन- उडा; 61.

 Acnion  TAkEx  ox  AsavRancrs

 1  Suppl  te  ry  Sta’  t  No.  I—
 First  Session,  ‘1967.

 Third  Lok  Sabha

 2,  Suppl  ry  Statement  No.
 T—Sixteenth  Session,  1966.

 3.  Supplementary  Statement  No,
 Vi—Fifteenth  Session,  (1966.

 4.  Supplementary  Statement  No.
 X—Fourteenth  Session  1966.

 5.  Supplementary,  Statement  No.
 XI—Thirteenth  Session,  1965.

 6.  Supplementary  Statement  No,
 XXViI—Seventh  Session  1964.

 {Placed  in  Library.  See  No.  LT-338/
 67).

 Shri  S.  जी.  Banerjee  (Kanpur):  Sir,
 during  the  last  session,  some  assur-
 ances  were  given.  There  was  an
 @ssurance  giver,  absut  certain  irregu-
 larities  committed  by  the  Aminchand
 Pyarelal  tem  in  Kashmir  and  we  we7e
 told  that  some  statement  will  be
 made.  I  would  only  request  the  hon.
 Minister,  through  you,  that  if  the
 assurances  are  jiven.  let  those  assur-
 ances  be  fulAtled

 Mr.  Speaker:  There  i:  the  Assur-
 ances  Committee.  They  are  tooking
 into  it,  I  suppote.

 Reroar  or  FxqQuiny  ON  ACCITENT  aT
 Ming  m  Hassan  Drstvruct

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitatlo,  (Shri  wR  N.  Mishra):  I
 beg  to  lay  on  the  Table  a  copy  of  Re-
 port  of  Enquiry  on  the  fatal  accident


